Regarding recognition of Tribal community under the separate Sarna religious
code for the adivasis
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# 3muenl a1 feem =mgar g f, In 2011 in Ram Ratan Case, the hon. Supreme Court
noted that the Scheduled Tribes in Madhya Pradesh, like the Gonds, have distinct
customary and religious practices. Their customary laws govern their social life and
not the codified laws.

In 2020 also, the hon. Supreme Court made an observation regarding the separate
Sarna religious code for the adivasis. The Union Government has acknowledged in
affidavits that many tribals do not identify as Hindu, but are Sarna followers or
traditional animists.

In 2021, the Orissa High Court also confirmed and requested the Government to
adopt a separate Sarna religion in the Census for tribal faiths.
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